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PER C.M. GARG, JM:

This appeal filed by the assessee is directed against the order dated

30.08.2019 of the CIT(A)-42, New Delhi, relating to AY 2011-12.

2. At the time of hearing, the Id. Counsel of the assessee, vide letter dated
23.01.2023, submitted that assessee does not want to pursue the appeal and would
like to withdraw the same in view of the fact that the Id. AO, after verification of the
facts and following the directions of the Id.CIT(A) passed u/s 250 of the Act, has

allowed the relief to the assessee by way of appeal effect order dated 15" June, 2022.
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3. The Id. DR has no objection in the assessee withdrawing its appeal.

4, In view of the above submission of the Id. counsel, the assessee is allowed to

withdraw the instant appeal and the appeal is accordingly treated as ‘withdrawn.’

5. In the result, the appeal filed by the assessee is dismissed as ‘withdrawn.’

Order pronounced in the open court on 23.01.2023.

Sd/- Sd/-
(ANADEE NATH MISSHRA) (C.M. GARG)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Dated: 23" January, 2023.
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